e’“f%
e
&adsma Tea Board India

14, A THREG (FH0F) FFHET 700001

14, B.T.M Sarani (Brabourne Road) Kolkata 700 001
www.teaboard.gov.in
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Circular

As per the direction of Government of India, Tea Board has taken various initiatives towards
reducing regulatory compliances and ensuring Government’s policy on ‘Ease of doing business.
The Board proposed to reduce current documents, wherever possible, for issuance of the
licenses/registration certificates under the Tea (Marketing) Control Order, 2003 (TMCO, 2003) so
as to reduce paper works of the stakeholders. Accordingly, an amendment proposal of the TMCO,
2003 was submitted to the Department of Commerce, Ministry of Commerce & Industry for
approval.

1 am directed to inform that the Ministry has considered the proposal. A copy of the Gazette
Notification dated 30.07.2021 has been enclosed herewith for kind perusal. The changes made as
per direction of Ministry for minimizing regulatory compliance have been furnished below for
information. :

Sl1. No. Name of license/ Details of the amendment
registration
1 Registration of new tea | Documents required for registration of new
manufacturing unit manufacturing unit have been reduced from 7 to

3. Details of the documents are available in the
online portal, i.e., egiccs.teaboard.gov.in

2 Form A has been amended. In lieu of submitting
copy of FSSAI license and GST registration
certificate, the number of this license/certificate
is to be mentioned in the application form.

3 Capacity enhancement of Documents required for enhancing capacity of
existing tea factory the existing tea factory have been reduced from 5
to 1. Details of the documents are available in the
online portal, i.e., egiccs.teaboard.gov.in

4 Business license (fresh) for Documents required for issuing fresh business
organizing auction license for organizing auction have been reduced
from 12 to 1. Details of the documents are
available in the online portal, ie,
egicces.teaboard.gov.in

5 Form G has been amended. Instead of submitting
details of registration of society, only the
registration No. is to be mentioned in the form.

6 Renewal of  business Documents for renewal of existing auction
license for organizer of organizer license have been reduced to zero (0).
auction Details are uploaded in the online portal, ie.,

egiccs.teaboard.gov.in
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S1. No. Name of license/ Details of the amendment
registration
v Broker license (fresh) Documents required for issuance of fresh broker
license have been reduced from 6 to 1. Details of
the documents are available in the online portal,
i.e., egices.teaboard.gov.in

8 Form G has been amended. In lieu of submitting
undertaking for compliance of the broker norms,
a statement is to be given in the application form.

9 Renewal of broker license Documents for renewal of broker license have
been reduced to zero (0). Details are given in the
online portal, i.e., egiccs.teaboard.gov.in

10 Registration certificate for Documents required for issuance of registration
Mini tea factory certificate for Mini tea factory have been reduced
from 4 to 1. Details of the documents are
available in the online portal, ie,
_egices.teaboard. gov.in

11 Form K has been amended. In lieu of submitting
copy of FSSAI license and GST registration
certificate the number of these license/certificate
is to be mentioned in the application form.

The concerned associations are requested to bring the content of this circular to the notice of all
stakeholders under their membership.
@ obla’

(Rajanigandha Seal Naskar)
Controller of Licensing
Distribution:-

All Tea Producers’ Associations

All Auctioneers

All Auction Centres

Executive Director, Tea Board, Coonoor

Executive Director, Tea Board, Guwahati

Deputy Director of Tea Development (Licensing), Tea Board
7. Deputy Director of Tea Development, Tea Board, Siliguri

8. Deputy Director of Tea Development, Tea Board, Jalpaiguri
9. Deputy Director of Tea Development, Tea Board, Palampur
10. System Analyst (For uploading in Board’s website)
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IaT ¥,
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(FRT 11 )
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2. 7 94T (FH 9= == BT sa):
3. AALTF ATATH il THIA-ATT AATHT | TATA/ATT ATATHT o SATATSTF o6 & H SAATH:
4. FTT AT G AT TATA SATATH & / AT FAATHT 3 AT 6 & § FAATH &, (TATHIT o HIHA H)

5. TRET FH QT Iq7 SHH AEaTF FRATT T T To5F o
6. AT TAELEHIOT . (FATHT F AT & form):

7. AT AIE % AII-H1T AT ATATHT Sl 6 ATFEST & JqHIE qrasias 9 AArHT | TArel 6 Tt
TGS FT SAATAT AT SITUAT (AT & o) EUGEL

8. ThI WA il THH

H/gw* =1 (o) =T sraer, 2003 &A@ TeT T9T THAT § U I <L 6 AT Hl
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AT
T
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FIRT TAT AR % AT |, TRt U ARNET & IT SiC U =4{<h o 90 H, 9768 ‘THHATT TacadTel’ il
TEATEAL o TETT Herd FoRaT STumm)
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(1)

FIAT. 247 (37), ATEE 28 HA<T, 2003;
FT.8T. 430 (), aTr@ 10 373, 2003;
F.AT. 270 (31), ATEE 27 HLAT, 2004;
FT.37. 1170 (31), a7 20 sTFaT 2004;
FT.3. 1017 (1), T 15 TS, 2005;
1.3, 1012 (37), arE 15 319, 2015;
T3, 2688 (31), AT 1 sFav, 2015;
FT.31. 3319 (31), AT 25 <@, 2016;
FT3AT. 21 (), AT 3 T4, 2017;
T, 2288 (31), AT 4 I, 2018; 3%
1.9, 2560 (), ATT@E 31 TS, 2020 |

MINISTRY OF COMMERCE AND INDUSTRY
(Department of Commerce)
ORDER
New Delhi, the 30th July, 2021
S.0. 3086(E).—In exercise of the power conferred by sub-sections (3) and (5) of section 30 of the Tea Act,

1953 (29 of 1953), the Central Government hereby makes the following Order further to amend the Tea (Marketing)
Control Order, 2003, namely:-

1. Short title and commencement.- (1) This Order may be called the Tea (Marketing) Control (Amendment)
Order, 2021.

(2) It shall come into force on the date of its publication in the Official Gazette.

2. In the Tea (Marketing) Control Order, 2003, for Form 'A’, Form 'G' and Form 'K', the following Forms shall
respectively, be substituted, namely:-

FORM — ‘A’
[See PARAGRAPH 3(2)]

APPLICATION FOR REGISTRATION UNDER PARAGRAPH 3(2) OF TEA (MARKETING) CONTROL

To

ORDER, 2003.

The Registering Authority Tea Board

Kolkata
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Sir

I/We hereby apply for registration as a manufacturer and/or producer of tea for purposes of the Tea
(Marketing) Control Order, 2003.

Necessary particulars are furnished below:-

(@)

(b)
)
(d)
e)
0]
(9)
(h)
(i)
1)
(k)
M

Name of the applicant (in Block Letters), (in the case of partnership concern the names of all the
partners should be given):

Full address to which correspondence is to be sent.

Names and address of the production units.

State and Plantation district.

Whether the unit processes tea grown in its own gardens.

Whether the unit is a bought leaf factory or a co-operative unit not having an estate of its own.
Annual capacity for production

If registered as a factory with State Government, Registration No. and date.

FSSAI Registration No.

GST Registration No.

Central Excise Zone and Registration No.

Specify the type of tea produced-

@ Packet tea.

(b)  TeaBags.

(©) Instant tea.

(d)  Quick Brewing Black tea.

(e)  any other tea.

Place:

Date:

Yours faithfully,

Signature of the Applicant (s)

FORM - ‘G’
(See PARAGRAPH 11)

APPLICATION FOR LICENCE UNDER PARAGRAPH 11 OF TEA (MARKETING) CONTROL ORDER,

To

2003.

The Licensing Authority, Tea Board

Kolkata
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Sir,

I/We* hereby apply for a licence to carry on the business in tea as BROKER IN TEA
AUCTIONS/ORGANISERS OF TEA AUCTION

I/We* furnish the necessary particulars below:-

1. Name of the applicant (in block letters), (in the case of partnership concern, the names of all the partners
should be given) :

Full address (to which correspondence is to be sent) :

Nature of Licence is required — licence as : Broker in Tea Auction/Organisers of Tea Auction :

Broker Licence No./Licence No. of Organisers of Tea Auction issued by Tea Board (in case of renewal):
Full address of the premises in which the applicant intends to do business :

Society Registration No. (for Organiser of Auction):

N o g &~ D

All norms of brokers in public tea auctions as per norms of tea auction centres as well as Tea Board will be
complied (for Broker): Yes/No

8. Amount of fee paid:

I/We* have carefully read and understood the Tea (Marketing) Control Order, 2003 hereby agree to abide by
the provisions of the aid Order.

Yours faithfully,

Signature of the Applicant(s)
Place:

Date:

*Score out the words not applicable.

Note 1:— This application should be signed, in the case of a company, by the Secretary or an authorised agent
of the company and in the case of a partnership concern, by one of the partners and in the case of individuals,
the words ‘Sole Proprietor’ shall be appended after signature.

FORM - ‘K’
[See PARAGRAPH 3A(2)]

APPLICATION FOR ISSUANCE OF CERTIFICATE UNDER PARAGRAPH 3A OF TEA (MARKETING)
CONTROL ORDER, 2003

To
The Certifying Authority,
Tea Board, Kolkata

Sir,

I/We hereby apply for certificate as a manufacturer /or producer of tea under the Tea (Marketing) Control Order,
2003. Necessary particulars are furnished below:
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SI. No. Particulars Remarks
1 Name of the applicant(s) (in block letters)
2 Biometric Card No./certificate of incorporation in case of producer Company
3 Full mailing address with PIN Code, Email ID, Phone Number
4 Name of the Tea Processing unit
5 Address of the Tea Processing unit with PIN Code, Email 1D, Phone Number
6 Total land area of tea under cultivation with break up, if the applicant is a small

grower or an association of small growers or a producer company

7 Total green leaf produced per year with break up, if the applicant is a small
grower or an association of small growers or a producer company

Annual Capacity of Production

9 Detailed list of machines and equipment installed with date of installation
10 Copy of the final factory lay out drawing to be drawn by civil engineer
11 Whether registration from FSSAI have been obtained Yes/No

12 FSSAI License No.

13 GST Registration No.

14 Central Excise registration number and zone

15 Details of Application fee paid to Tea Board

Date:
Place:
Yours faithfully,
Signature of the Applicant(s)
[F.No. K-57012(13)/3/2020-Plant (A)]
DIWAKAR NATH MISRA, Jt. Secy. (Plantations)

Note: The principal order was published in the Gazette of India, extraordinary, Part 11, Section 3, Sub-section (ii) vide
Notification Number S.0.1 (E), dated 1st January, 2003 and subsequently amended vide following notifications
namely: -

(1) S.O. 247 (E), dated the 28th February, 2003;
(2) S.0.430 (E), dated the 10th April, 2003;

(3) S.0. 270 (E), dated the 27th February, 2004;
(4) S.0. 1170 (E), dated the 20th October, 2004;
(5) S.O.1017 (E), dated the 15th July, 2005;

(6) S.O. 1012 (E), dated the 15th April, 2015;
(7) S.O.2688 (E), dated the 1st October, 2015;
(8) S.0. 3319 (E), dated the 25th October, 2016;
(9) S.O. 21 (E), dated the 3rd January, 2017,
(10) S.0. 2288 (E), dated the 4th June, 2018; and
(11) S.0. 2560 (E), dated the 31st July, 2020.
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